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~. OFFICE OF THE

GOVT. OF J/\I",lMU AN!) KASHMiH

Chief General Manager,
CVPPj Pakal Dul HEP.

Notice
vVhereas, a representation submitted the public of village Arzi Kwar 'rangi

through Suresh Kumar, whrein lhcy are alleged that the executing agency have been
carrying out the project construction works, 111 such a large scale that they have
miserable failed to maintain clear working atmosphere in which they do not spinklc
Welter to prevent emanating dust to voluminous level and thus casuses health
hazardous to the local inhabitantns of village Arzi and also suffers from severe crises
01' drinking water and the source of water available For Arzi N£llab has got badly
affected to making the Nallah site as dumping yard by the project authorties.

Whereas, th~publi_s_oftbe "mage of Arzi also stated that the said Nallah has been
made unhygienfc due to throwing of all rabbish /discarded material of mess/kitchen
of"fvI/~~AFCON company exisiting near the said nallah.

Whereas, the public of the Arxi village already requested to the project
author ites to provide water out their piplelnes to meet our daily requirements, but:
our requests arc not been considered by the concerned executing authorites,

Whereas, these offences arc punishable under I~nvironment Protection Act
19116, \'\lat:er (Prevention and Control or Pollution) J\Cl 1975. nerOl'C proceding
further against you are directed tu appear in person in this court on :21-"10-2021 to
defend the above charges against you,

In case you fail to appear on due date it will be presumed, you have nothing La
say and proceding will be initiated in your absence as per th c Law.

AtI~..~::1.~42le,
~;/f{lshtwar,/

1. Tehsildar Kishtwar/Nagseni for information, \ I

2. Exective Engineer Jal Shakti (PH E) Division Kistwar for information and
necessary action,

3. Forwarded in original to SHO Kishtwar with the direction to get the service of
summon done and return the one copy before the SChC[~ZI;f2'

Add il..iO):~. . ·tF.-tcrf\~ " tra te.
t Kishtwar.
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No: ADM/K/2021-22/ '_?5·, IJ Cr
Date: 2.r:;·,IO·2D.21
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r , : .. , . Chenab Valley Power Projects (P) Ltd. /\ '. ---(.~'.e\;H~e'(A Joint Venture of NHPC (A Govt of India Enterprise,J"SPOC (A G,,( of J&K Undertaking) f't'(\~- .,l..--
\> ·,,:.1-C:>b'/;'IIG~ Pakal Oul Hydro Electric Project Ph NO.01995-26072.3
'. _~.<I"";" Chenab Nagar - II, Kishtwar, (J&K) -182206 Fax No. 01995-260661

CVPPf PDHEP/GM (IIC)/2021 ~O \9, Date: 23.10.2021

Additional District Magistrate,
Kishtwar.

Sub: Reply to Notice no. ADM/K/2021-22/135-139 dated 20.10.202.

Ref: Notice no. ADM/K/2021-22/135-139 dated 20.10.202.

Sir,

Wherein a notice referred above was received by this office on representation submitted by
the public of Village Arzi, Kwartenji through Sh. Suresh Kumar, regarding executing
agencies of Pakal Dul HE Project .The Major contractors of the Project were accordingly
notified and were directed to submit the point wise reply urgently.

) The replies with regard to the aforesaid notice have been received from the Contractors of
Power House/HRT-TBM Packages namely MIS AFCONS and MIS L&T and are hereby
submitted for favour of kind information please. It is also pertinent to mention here that
CVPPL always endeavors to comply with all the rules, regulations, and laws.

Moreover, in context to the aforesaid notice, Project would like to submit here that a
provision of providing drinking water supply to village Arzi was also approved under local
infrastructure development plan amounting to Rs. 26.00 lakh and is being implemented by
Commissioner R&R (Deputy Commissioner, Kishtwar).

Thanking you.

)
~fa~I~I1f
Genefal Manager (lie)
Pakal Dul HE Project

Encls: As above (02 leaves)

Copy to: 1. GM (PH)! GM (TBM)/DGM (Geo-Env) for information.
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"""'"GOVT. OF JAMMU AND KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE KISHTWAR

Phone/Fax: 01995-261466/259555, E-rnail:dckishtwar-jk@nic.in

The Hon'ble Chairman,
National Green Tribunal (NGT)
Monitoring Committee (J&K)

No.:·
Subject-

Dated:·
Complaint regarding dumping of muck in Arzi Nallah by AFCONS Infrastructure
Ltd. -filing of compliance report thereof.
Order Passed by The Hon'ble National Green Tribunal (NGT) on 11.11.2021 in
original application no.:- 301/2021.
Your office letter no.:- CHM/PS/NGTMC/2021/03/106-108 Dated 14.12.2021.

Ref.:- i)

ii)
Hon'ble Sir,

Kindly refer to the subject and references cited above wherein detailed information as
well as remedial action commenced I taken at our end has been sought by your esteemed
office.

In this connection, it is that submitted that as and when the complaint that
MIS AFCONS JAL JOINT VENTURE , Pakal Dul HEP Kishtwar are dumping muck near
Arzi Nallah other than the designated sites was received through different quarters by the
undersigned, , accordingly vide this office notice no.:- DM/PS/2021/771-73 Dated 16.08.2021
proceedings under Section 133 Cr.P.C were intitiated against the concerned agency wherein
direction was passed to the Project Manager, MIS AFCONSJAL JOINT VENTURE, Pakal Dul
HEP Kishtwar to appear in person in the court of undersigned on 20.08.2021 explaining his
position as to why legal action as warrented under law be not initiated against him.

The Project Manager, MIS AFCONS JAL JOINT VENTURE, Pakal Dul HEP Kishtwar
appeared on the fixed date and submitted that their agency is adhering to all the guidelines of
dumping excavated material at designated dumping yard only.

In order to ascertain the facts and verify factual position I undersigned vide this office
letter no.:- DM/Kl21/899-901 Dated 04.09.2021 directed ACR, Kishtwar to visit the project sites
and to verify whether the concerned project agency is dumping excavated material/muck at
designated dumping sites or not.

In compliance to the same ACR Kishtwar has furnished the factual report vide no.:­
ADM/K/21-22/145-A Dated 13.09.2021, the concluding part of which is reproduced as under:-

"Undersigned on 11.°9.2021 at first instance paid a visit at Arzi site and found serious
lacuna on behalf of MIS Afcons Jal Joint Venture Pakal Oul HEPKishtwar as the said agency
was found dumping the muck in an unscientific manner near Arzi Nallah and not on the
designated dumping sites. This act on the part of the said agency has reasonable
apprehension of contaminating water/river bodies which amounts to the contravention of
the orders passed by Hon'ble National Green Tribunal from time to time read with your office
order issued under Section 144 of (rpC. It is as such requested that legal action may be please
be initiated against the concerned agency under the provisions of law please".

Taking cognizance of the same, eviction order under Section 133 Cr.PC was passed by
this office vide no.:- DM/Kl21/925 Dated 14.09.2021 against the defaulting agency wherein it
was ordered to the Project Manager, MIS AFCONS JAL JOINT VENTURE, Pakal Dul HEP
Kishtwar to remove all the illegally dumped material near Arzi Nallah by utilizing the services of
his own man and machinery with in a week's time.



~
Further Tehsildar, Kishtwar was designated as Duty Magistrate for the implementatio

of the order who reported that muck / dumped material near Arzi Nallah has been removed by
the concerned agency.

It is further to mention here that this office is continuosly issuing ban on muck dumping
sites other than designated sites under Section 144 of CrPC. These orders have been issued
vide order no.:- DM/Kl21/83-1 07 Dated 05-04-2021 further validated from time to time.

In addition to this, warning has also been issued to the concerned agency not to repeat
such action in future and strictly adhere to the guidelines of the Hon'ble National Green
Tribunal (NGT) besides other provisions of the law pertaining to muck dumping.

(All relevant documents are annexed herewith the report for favour of kind perusal
please).

Hence, the requisite report is submitted at your worthy end please.

Yours faithfully
i'J'o !- ~«J I tc. I ')_( / 'l-L_J64 - g ~
~ ~- )5) J /),__{l.-o)_1

CYLJ..o ~ ,...o 7- ieOJll~
Copy to the:- :.sav et)

1. Chairman, State Environment Impact Assessment Authority (SEIAA) Jammu for favour of kind
information.

2. Chairperson, J&K Pollution Control Committee, Narwal, Jammu for favour of kind information.

Okk.(JKAS)
District Magistrate

Kishtwar
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GOVT. OF JAMMU AND KASHMIR Q)

OFFICE OF THE DISTRICT MAGISTRATE KISHTWAR ~ f!{!r~f!{~~!!Lc:r:
Phone / Fax: 01995-261466/259555, E-mail:dckish twar-jk@nic.in

Sub:- Eviction Order under Section 133 of Cr.PC.
ORDER

Whereas, complaints were pouring through different quarters, that MIS AFCONS JAL JOINT
VENTURE , Pakal Dul HEP Kishtwar is dumping muck near Arzi Nallah other than the designated sites,
accordingly vide this office notice no.:- DM/PS/20211771-73 Dated 16.08.2021 proceedings under Section 133
of Cr.P.C were initiated against the concerned agency; and

Whereas, vide this office notice no.:- DM/PS/20211771-73 Dated 16.08.2021, Project Manager,
MIS AFCONS JAL JOINT VENTURE, Pakal Dul HEP Kishtwar was directed to appear in person in the court
of undersigned on 20.08.2021 explaining their position as to why legal action as warrented under law be not
initiated against them; and

Whereas, Project Manager, MIS AFCONS JAL JOINT VENTURE, Pakal Dul HEP Kishtwar appeared
on the fixed date of hearing and submitted the reply vide office letter no.:- AJJV/DC/2633/PH/2021/077 Dated
19.08.2021wherein it has been stated that the concerned agency is adhering to all the guidelines of dumping
excavated material at designated dumping yard only; and

Whereas, in order to ascertain the factual position vide this office letter no.:- DM/K/21/899-901 Dated
04.09.2021 , ACR, Kishtwar was asked to visit the project sites and to verify whether the concerned
project agenCiesare dumping excavated material Imuck at designated dumping sites or not ;and

Whereas, in compliance to the same ACR Kishtwar has furnished the factual report, the concluding
part of which is reproduced as under:-

"Undersigned on 11.09.2021 at first instance paid a visit at Arzi site and found serious
lacuna on behalf of MIS Afcons Jal Joint Venture Pakal Oul HEPKishtwar as the said agency
was found dumping the muck in an unscientific manner near Arzi Nallah and not on the
designated dumping sites. This act on the part of the said agency has reasonable
apprehension of contaminating water/river bodies which amounts to the contravention of
the orders passed by Hon'ble National Green Tribunal from time to time read with your office
order issued under Section 144of (rpC. It is as such requested that legal action may be please
be initiated against the concerned agency under the provisions of law please".

Whereas, the National Green Tribunal (NGT) has issued so many directions with respect to
abstaining/ restrainingfrom muck dumping directly in river Chenab & other tributeries; and

Whereas, the said act on part of MIS AFCONS JAL JOINT VENTURE, Pakal Dul HEP Kishtwar
tantamount to the violation of the NGT orders as well violation of this office order no:- DM/K/21 183-107 Dated:-
05-04-2021 issued under Section 144 of Cr.PC validated from time to time

Whereas, gross violation on part of MIS AFCONS JAL JOINT VENTURE, Pakal Dul HEP Kishtwar
warrants action under Section 133of CrPC besides other relevant sections of the law;

I heretore, In view at the aforestated facts and circumstances, the Project Manager,
MIS AFCONS JAL JOINT VENTURE, Pakal Dul HEP Kishtwar is hereby ordered to remove all the illegally
dumped material I muck near Arzi Nallah by utilizing the services of their own man and machinery with in a
week's time failing which penalty proceedings as warranted under rules shall be initiated against the defaulting

ag:::~,fJfl]N"'/9'LS ~ CfS)~o .. -.-
.})cifl- ~-: I 91/ 2..J Distri~I ~ 0 I 1--0 KIS twar

Copy to the:-
1. Senior Superintendent of Police, Kishtwar for information and necessary action..
2. Tehsildar, Kishtwar for information and necessary action. He is further designated as Duty Magistrate

for eviction / removal of dumped material near Arzi Nallah and shall ensure the implementation of this
order in letter and spirit..

3. The Project Manager, MIS AFCONS JAL JOINTVENTURE, Pakal Dul HEP Kishtwar for immediate
compliance with further directions to remain circumspect and careful, not to repeat such action in
future. He is advised to strictly adhere to the guidelinesof the Hon'ble National Green Tribunal (NGT)
and other provisions of the law pertaining to muckdumping.



GOVT. OF JAMMU AND KASHMIR
OFFICE OF THE ASSISTANT COMMISSIONER (REV.)

ADDL. DISTRICT MAGISTRATE I COLLECTORLAND ACQUISTION
DISTRICT KISHTWAR

The District Magistrate,
Kishtwar

No.:- tt'Y'fit1,hr)}>/ /YSA

Subject:- Verification of muck dumping project sites of MIS patel Engineering Pvt.
Ltd, Keeru HEPand MIS Afcons Jal Joint Venture Pakal Dul HEPKishtwar.

Ref.:- Your office letter no.:- DM/K/21/899-901 Dated 04.09.2021:

Dated:-IB --CJtI- )--.j>{.

Sir,
Kindly refer to the subject and reference cited above wherein undersigned was

directed to visit the project sites and furnish the factual report as to whether the
project authorities ( MIS Afcons Jal Joint Venture Pakal Dul HEP and M/S Patel
Engineering Ltd.) are dumping the excavated material/muck at designated dumping
sites or not.

In this connection, undersigned on 11.09.2021at first instance paid a visit at
Arzi site and found serious lacuna on behalf of M/S Afcons Jal Joint Venture Pakal
Dul HEP Kishtwar as the said agency was found dumping the muck in an unscientific
manner near Arzi Nallah and not on the designated dumping sites. This act on the part
of the said agency has reasonable apprehension of contaminating water/river bodies
which amounts to the contravention of the orders passed by Hon'ble National Green
Tribunal from time to time read with your office order issued under Section 144of (rpC.

It is as such requested that legal action may be please be initiated against the concerned
agency under the provisions of law please.

A Qazi (JKAS)
Assi tant missioner (Rev.)/

. istrict Magistrate)
Kishtwar
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GOVT. OF JAMMU AND KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE KISHTWAR

Phone/Fax: 01995-261466/259555, Evmail.dckiehtwar-jktgjnic.in

~ Digito//mll.-'_'_"power ToEmpowe

The Assistant Commissioner (Rev.)
Collector Land Acquisition I Add!. District Magistrate
Kishtwar

No.:- Df\1 /K/2.1/8'19 - CJ(J ,. Dated:- CJ ~- 0S-.202/-
Subject- Verification of muck dumping project sites of MIS Patel Engineering Pvt. Ltd., Keeru HEP

Kishtwar and MIS Afcons Jal Joint Venture Pakal Dul HEP Kishtwar.

Sir,
Whereas, complaints were pouring in this office with regard to the direct dumping of muck in

water bodies I river by the aforementioned project agencies and taking cognizance of the same notices under
Section 133 of CrPC were served to them with the directions to appear before the Court of undersigned on
20.08.2021.

Whereas, the concerned appeared in the court of undersigned on the fixed date and submitted their
replies wherein they have stated that they are dumping the excavated material/muck at designated dumping
sites/areas.

In this connection, you are requested to visit the project sites and verify whether the concerned project
agencies are dumping the excavated material I muck at designated dumping sites or not.

The factual report should reach this office within fifteen days positively for taking further necessary
action into the matter.

Yours sincerely

Copy to the:-
1. Senior Superintendent of Police, District Kishtwar for information.
2. Project Manager, M/S Patel Engineering Pvt. Ltd., Keeru HEP Kishtwar and Project Manager

MIS Afcons Jal Joint Venture Pakal Dul HEP Kishtwar for information and n/a.



PROJECT OFFICE ADDRESS:
\Pakal Dul Hydro Electric Project,
Dul Dam Site Colony,
VPC) & Tehsil- Dul, District Kishtwar,
J&K - 182206

. ·:'~,ts~\\~1Date: 19thAugust2021
uOP',~·.::.u 3~~.

......

[JlFconsl
'~tV .. )(J '

~ SH
ShapooojPalol1i ASSOCIATES LIMITEDAFCONS INFRASTRUCfUl!E LIMITED"~~~'"'-.

/ \' ( I ;AF~~ - JAL JOINT VENTURE
1/ -,' "'", ' ~; ~ , ; 'r.!

Ref: AJJVjDCj2633jPHj2021j077

To
District Magistrate,
Kishtwar.

Sub: Construction of Civil works comprising of Par~""Hea(rR'-a~eTunnels, Adits, Surge Shafts, Pressure
Shaft,ValveHouse, Underground Powerhouse, MIVCavern, Transformer Cavern,Adits and Access Tunnels,
Tail Race Tunnels, TRT Outlet Structure and Pot Head Yard etc. of Pakal Dul Hydro Electric Project -
Regarding Notice under section 133of Cr. PC

Ref: 1.LOANo.: CVPPjPakal DuljPHj2018j4655 Dated 21.02.2018.
2. DMjPSj2021j771-73 dated 16.08.2021

Dear Sir,

This is with reference to your above referred letter #2, contractor would like to inform you that we are

trying our best to use the excavated material at designated dumping yard only. The utilization & disposal of

muck to be followed as per guidelines of water pollution (Prevention & Control of Pollution) Act 1974 and

Air pollution (Prevention & Control of Pollution) Act, 1981, we are following the same procedure during

disposal of excavated material.
We also hereby ensure that we are taking all necessary measures like providing slope protectionj

stabilization work to avoid mixing of muck in nearby stream & water bodies, sprinkling of water on stone

dust to fulfil the requirement under Environmental protection plan to avoid any pollution in the project

area.

This is for your kind information and record please.

Thanking and assuring you our best services always

fully,
S-JALJOINTVENTURE,

Authorised ignatory
Pakal DulHE .Kishtwar

Copy to the:
1. Engineer-In-Charge, CVPPL, Kishtwar for your kind information please.
2. Sr. Superintendent of Police, Kishtwar for your kind information please.

Regd. Office: Afcons House, 16, Shah Industrial Estate, Veera Desai Road, Azad Nagar P.O" Post Box No. 11978, Andheri (yV), Mumbai-400 053,
Phone: 022-6719 1000! 26730042 Fax: 022-26730047/2673 1026



Project Manager,
MjS AFCONS JAL JOINT VENTURE,
Pakal DulH.E.PKishtwar,

No:-DMjPSj2021/1-rl- 1-3,

Sub: - Notice under Section 133 of Cr. PC.

Whereas, vide this office order no:- DM/K/21/ 83-107 Dated:-
05.04.2021 issued under Section 144 of Cr. PC further validated from
time to time, it was ordered upon all Govt/Private executing agencies
involved in the various developmental works / project works in the
district to restrain from dumping muck other than the designated
dumping sites , so as to ensure that the water-bodies may not get
contaminated / affected;

Whereas, it has come to the notice of undersigned that you are
violating the said order by way of directly dumping muck into water
bodies / river which is a matter of serious concern and warrents action
under Section 133 of CrPCbesides other relevant sections of the law;
. Whereas, the National Gree _~bunal (NGT)has issued so many
directions with respect to abst . l g/W:,: muck dumping directly in
river Chenab & other tributrie ,::@n. ~~c 7~\\

Therefore, you are ~re '''-...s~~ed upon notice under
Section of 133 of Cr.PC wi~ tli di,r,~~,' to appear in person before
the court of undersigned 0~20~0. . at 11:30 am sharp. explaning
your position failing which legal action as warranted under law shall be
initiated against you.

Copy to the:-
1.Senior Superintendent of Police, Kishtwar for information.
2. ChiefGeneral Manager, CVPPL,Pakal DulHEPKishtwar for
information and necessary action.



. '-

GOVT. OF JAMMU AND KASHMIR
OFFICE OF THE DISTRICT MAGISTRATE KISHTWAR

Phone/Fax: 01995-261466/259555, E-mail:dckishtwar-jk@nic.in

ORDER
it has come to the notice of the undersigned that certain violations with regards to

dumping/disposal of the excavated debris/muck are being done by the executing agencies & almost all the
designated sites for muck dumping are found without proper compaction and consequently there is
apprehension/likelihood that loose muck may directly flow into the river and other fresh water nallahs/water
bodies; and

2. Whereas, the muck generated during road widening process also has stones and boulders in it and on
being dumped on the slopes, it does not allow any vegetation to survive underneath it; and

. 3. Whereas, during flood like situations, effusive water and muck dumping along river bank is not only
posing threat to aquatic life, Flora & Fauna, but it could also cause extensive damage to biodiversity, river and
population living downstream; and

4. Whereas, the debris/muck may increase the turbidity of water and thus reduces the oxygen levels in
water, which may harm aquatic life of rivers/water bodies; and

5. Whereas, disposal of muck has become an integral part of Environment Impact Assessment (EIA) and
Environment Management Plan (EMP), therefore, such dumping sites need to have proper breast and crate walls,
which further need to be maintained regularly; and

6.whereas, in order to check the spillage of the muck down the slope and into the rivers, it is always
recommended to construct retaining wall, well before start of muck dumping at designated sites & such muck is
strictly to be regulated & in no case should be deposited at unregulated/non-notified sites; and

7.whereas, the National Green Tribunal (NGT) has issued so many directions with respect to muck
dumping in river Chenab and other tributaries; and

8.Whereas, the public as well as NGO'sworking on Environment have raised this issue of muck dumping
into river Chenab. This can also lead to law and order problem and breach of peace and tranquility.

Now, therefore as preventive measure & in continuation to this office Order no. DM/K/21/482-95
Dated- 19-06-2021 and No:- DM/K/21/805-28 Dated- 24.08.2021. I Ashok Kumar Sharma (KAS),
District Magistrate Kishtwar, in exercise of power vested in me under Section 144 CrPCdo hereby restrain
all the government agencies /private executing agencies and all other such agencies employed/ assigned
for the widening /construction of all types of roads/projects & the stretch of JKNH-Z44,in the territorial
jurisdiction of District Kishtwar , for dumping of muck other than designated muck dumping sites in
territorial jurisdiction of District Kishtwar with immediate effect. This order shall remain in force for a
period of Zmonths from the date ofissue.

Issued under my hand and seal today this

No.:- ~ f 1"'-1 )-j / XJ9?
Copy to the:-

1. Divisional Commissioner, Jammu for favour oof kind information.
2. Senior Superintendent of Police, District Kishtwar for favour of information and n/ a.
3. ADDC/ADC, Kishtwar for information and ul«.
4. Superintending Engineer, Hyd. Circle Doda for information and ti] a.
5. Divisional Forest Officer, Kishtwar for information
6. Sub-Divisional Magistrate, Chatroo/PadderIMarwah for information and ti]«.
7. ACR,Kishtwar for information and ti]«.
8. Tehsildar (All)for information and n] a.
9. General Manager Pakal Dul/Kwar/Kiru for information and n/a.

2.9tk day or October 2021.

~is~:~C~~.~;l\~E 81IlMiiA&! >~::,<Cjln . ..
• KlStil WAR

Dated:- d-9 .,,<0 <:; 2 0 ,_1
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\ . GOVT.OFJAMMUANO~HMIR
OFFICE OF THE DISTRICT MAGISTRATE KISHTWAR

ORDER•
1. Wher~as, i~ has come to the notice of undersigned that certain violations with regard to

dumpmg/dlsposal of excavated debris/muck are being done by the executing agencies
, and almost all the designated sites for muck dumping are found without proper
compaction and consequently there is apprehension/likelihood that loose muck may
directly flow into the river and other fresh water natlahs/water bodies; and

2. Whereas, the muck generated during road widening process also has stones and
boulders in it and on being dumped on the slopes, it does not allow any vegetation to
survive underneath it; and

3. ~hereas, duri~.g flood like situations, effusive water and muck dumping along .river bank
IS not only posmg threat to aquatic life, flora & fauna, but it could also cause' extensive
damage to biodiversity, river and population living downstream; and

4. Whereas, the debris/muck may increase the turbidity of water and thus reduces the
oxygen levels in water, which may harm aquatic life of rivers/water bodies; and

5. Whereas, disposal of muck has become an integral part of Environmental Impact
Assessment (EIA) and Environment Management Plan (EIP), therefore, such dumping
sites need to have proper breast and crate walls, which further need to be managed
regularly; and

6. Whereas, in order to check the spillage of the muck down the slope into the rivers, it is
always recommended to construct retaining wall, well before start of muck dumping at
deSignated sites and such muck is strictly to be regulated and in no case should be
deposited at unregulated/non-notified sites; and

7. Whereas, the National Green Tribunal (NGT) has issued so many directions with respect
to dumping in river Chenab and other tributaries; and

8. Whereas, the public as well as NGO's working on Environment have raised the issue of
muck dumping into river Chenab this can also lead to law and order problem and breach
of peace and tranquillity.
Now therefore as preventive measure and in continuation to this office Order No.

449/DCK/Fv2020-21 'dated 28-01-2021, I, Ashok Kumar Sharma (KAS), District M~gistrate
Kishtwar, in exercise of powers vested in me under section 144 CrPC do hereby restrain all ~he
Government Agencies/Private Executing Agencies and all other such. age~Cles
employed/assigned for the widening /co~str~cti?n. of, al,' types ~f r?ads!Hydro electric pr?]ects
and the stretch of JKNH-244, in the territortal JUrisdiction of District Klshtwar, ~or .dumplng of
muck other than deslqnated muck dumping sites in territorial jurisdiction of District Klshtwar
with immediate effect. This order shall remain in force for a period of 2 months from the date

of issue. e s ~ . f AI ·0 2021Issued under my hand and seal today this > day 0 ~ ,

No: ~N\ J KI f;1.d '9 '2:, - \0":7
Dated: oS"-o4- 2.D~1 5(Ashok Ku ~c

(\ Dist;~ct M ',frat,
y-r'ishtwar

Copy to the: . & tl
. D"'·I Commissioner Jammu for favour of mrorma Ion.
1. IVI~lonSa . t dent of Police Kishtwar for favour of information and necessary2. Senior upenn en

action f l f t'Addl District Development Commissioner Kishtwar .for favo~r 0 In orma Ion.
3. Add" Deputy Commissioner Kishtwar for favour of Jnfo~matlon.
~: Su ~rintending Engineer Hyd. Ci:cle Doda f~r inforn:atlon and n/a.
6, AS~istant Commissioner (Rev.) Klsh~ar for I~formatlon and n/a.

? 7 Divisonal Forest Officer Kishtwar for Information, , ,
8' S b Divisional Magistrate Chhatroo/Padder/Marwa~ for mfo_rmatron and n/a.9: E.,~ecutiveEngineer Hydraulic Division Kishtwar for Information and n/a.
O - h 'Idar (All) for information and n/a. .
1 . Ie SI kiD IjKwar'Kiru for informatlon and n./a.
i1.General~~ana~er pa. a hhUt /~arwah for information and nja.·
12.Xen PIV1G:::'Y Kbhtwal/C a roo . -h f information and n/a. _ '/ r-
13.Xen PWD (R&B) KiShrv\far/Chhatr?o/Marw~lr ~s- JP Associates LtdJL~J':/Patel/Be,-
14.NHPC/GREF/Jl:1S~ AftON. Ja! JOint VentIJ.e, .

',' c.onstructions for info ana (1/a, '\: '~. _,' /__ /.
15, Office record/file. --,- __ ,,'~ .iii-·-.IlIIi••• _"iiI". ._._--
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CVPP/Pl)lUil)P/I~.I\ND/aOU/al() d.Mod 23-11d2()1!~ (\ud Chh"{
EJ\glnoor ltirtlud I &. U UE:l')'o ,l{lt'llltwm: vlde No:
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136. Kishtwar Kishtwar Kwartanji 150 min 00 11
137. Kishtwar Kishtwar Kwartanji 150/1 min 00 05
138. Kishtwar Kishtwar Kwartanji 154 00 08_---_.
139. Kishtwar Kishtwar Kwartanji 155 min 02 03

1----_.- -
l40. Kishtwar Kishtwar Kwartanji 158 min 00 07

---,~~.:",~

141. Kishtwar Kishtwar Kwartanji 169 00 18
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.....4? . ······w,___ ._ww. __ w ---- ~--1 ~. Kishtwar Kishtwar Kwartanji 173 08 to,
143. Kishtwar Kishtwar

~', ---_,--, --,-- -.._....--_.Kwartanj! 640/174 10 00
144. Kishtwar Kisiltwar ,_. _-

640/174 min
,-- .._"__.",,,._-_.. _.. _

Kwnrlanji 20 001-----_.
145. Kishtwar IKishtwt~r Kwartnnji- 639/174 --.--

10 17
146. Kishtwar I Kishtwar ------ -,.---- -.'~---

I Kwurtnt~i 6401174 min 17 13
I

147. Kishtwar Kishtwar - ~--..----Kwarhu\ji 175 min 1.85 08
148. Kishtwar Kishtwar - -_ ---Kwartanji 550/179 254 09
149. Kishtwar Kishtwar Kwartan] i 197 min 00 02

150. Kishtwar Kishtwar
._

Kwartanji 197 min 08 05

151. Kishtwar Kishtwar Kwartanji 199 01 16

152. Kishtwal' Kishtwar Kwartanji 905/858/201 02 16

11, 153. Kishtwar Kishtwar Kwartanji 857/201 00 15
-154. Kishtwar Kishtwar Kwartanji 202 02 12

155. Kishtwar Kishtwar Kwartanji 210 01 00
_ ..

156. Kishtwar Kishtwar Kwartanji 220 00 15
.._--157. Kishtwar Kishtwar Kwartanj i 221 00 12

..._",
158. Kishtwar Kishtwar Kwartanji 890/510/222 00 12

--159. Kishtwar Kishtwar Kwartanji 222 min 00 02

160. Kishtwar Kishtwar Kwartanji 224 03 06
SI 161. Kishtwar Kishtwar Kwartanji 225 min 01 00

-..
162. Kishtwar Kishtwar Kwartanji '?? - . 08 03__ ) mm

..
163. Kishtwar Kishtwar Kwartanji 596/232 00 05

.. _ ...__
164. Kishtwar Kishtwar Kwartanji 605/592/232 02 ]9

165. Kishtwar Kishtwar Kwartanji 606/597/232 06 17
..

166. Kishtwar Kishtwar Kwartanji 607/597/232 08 10
f----,- ._--_

167. Kishtwar Kishtwar Kwartan]i 666/638/232 05 00
- -_._. __ ..__-_- -_

168. Kishtwar Kishtwar Kwartan]i 668/638/232 05 -03
---. _u_ ~.-.-.
169. Kishtwar Kishtwar Kwartanji 669/638/232 02 10
------ t-::-~--- ...._.-..,-.- _<0

170. Kishtwar Kishtwar Kwartanji 670/638/232 04 13
---- ---.-.._.-_._- . .-

05171. Kishtwar Kishtwar Kwartanji 667/638/232 00
_.-_------ _-- ......_.--------.-~---------~--- 05 17172. Kishtwar Kishtwar Kwartanji 671/638/232

-'¥- - ....,~ ._.,_"....,...,.._......"....__-~--- .....-.~ _ ~------------- ........ -,,--_ .- ~.,.

Scanned by CamScanner



.J
173. Kishtwar Kishtwar Kwartanji 672/638/232 01 11

,
174. Kishtwar Kishtwar Kwartanji 673/638/232 00 12

175. Kishtwar IKishtwar Kwartanji 674/638/232 10 01
11(' h176. Kishtwar I IS twar Kwartanji 233 08 17I
I

177. Kishtwar Kishtwar Kwartanji 234 00 07

178. Kishtwar Kishtwar Kwartanji 517/235 00 01
179. Kishtwa1' Kishtwar Kwartanji 6091547/235 00 01

180. Kishtwcu' Kishtwar Kwartanji 515/235 00 01

181. Kishtwar Kishtwar Kwartanji 697/680/235 00 02

182. Kishtwa1' Kishtwar Kwartanji 546/697/695/235 123 14
J

183. Kishtwar Kishtwar Kwartanji 544/239 00 08'. 184. Kishtwa1' Kishtwar Kwartanji 544/239 min 02 15

185. Kishtwar Kishtwar Kwartanji 544/239 min 15 00

186. Kishtwa1' Kishtwar Kwartanji 485 min 03 00

187. Kishtwar Kishtwar' Kwartanji 486 min 00 10

188. Kishtwar Kishtwar Kwartanji 486 min 01 10

189.: Kishtwar Kishtwar Kwartanji 487 min 01 00

190. Kishtwar 'Kishtwar Kwartanji 5761488 min 01 00

191. Kishtwar Kishtwar Kwartanji 632/489 02 00• 192. Kishtwar Kishtwar Kwartanji 632/489 02 00

Grand Total 1193 04

The Shajra Khasra of the land has been authenticated/attested by
Manager Civil Pakal Dool HEPP l{isl1twar in token of its correctness

and acceptance. Notification U/S 4 (i) of the land acquisition Act has

been issued Vide this office No: - ACRILA/993-98 dated: .- 17-12-2012

and a copy of the Notification was submitted to Deputy Commissioner

I{ishtwal' for favour of information and copy of the notification was sent

each to the Joint Director Information Jammu/Manager Govt Ranbir Press

Jammu for publication in the largest circulated dailies and Govt. Gazette,

Copy of the notification was sent to Secretary to Govt. Rev Deptt J&K

Jammu. Whereas copy of the same was also sent to the Indenting Deptt.

for information and necessary action. Twocopies of the notificationwere
sent to the Tehsildar I{ishtwar for getting one copy affixed at some
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% ' ." ' '. "." " ' .: t) 11< \ ... m he returned to this office duly
\~\\Itl.~\\\'l\\m\l l\\ 1\1,;1V,Unqt1 In I(I~~IA)I·Y .
ilJt\ ""n\ \\.1'1'1111\111 1l(\lW"m\tJI'l \i'mflowners"

'f' 'j" t'I\" r:1""1""1·;..1 Mnnngel' CVPPIn r~tlp(:\n!i(1In tllia nnn 10(11.01\ t- ,..;.•.•""'... . .'

\\1\, \\hl \1\(1,) hIll \(;,\ltH N"i (:;VPIVPOlmplc'lMlll~m'1I2013/DM~5dated 03-

,h\.tmH\ ~\\hn\!llt)tl IhM ~H\ l{m1f\la ()I' land ant of Klu\arn No.9lrnin

\\\\~l\limh\tf \on Kfl\H\l I)1 \\tliH'lofi lJe de~J1oti[i!)cl. )tccordingly De­

\\{)lm(I{\11()l\W~,~ i~~l\l~(lvlclQ No, ,J\C'R/I!I\1l315,,~Wdated 12-04·-2013 for

tth{\t\l{\ N~),lnH\h\ m\')f\!1milIIJ ~(l l{nnnls. 111\e landowners made

\\j)(\\t~\)\\Ij\H(1\\ in r(Hl1m!;:1 of ~nn'lly o! Ihl')i1'Hc)1iof find Hehahilitation plan

n\\d ~;\\\p\\)~mvnl pli'HI uut did nol mod nny objections U/S 5~Aof the land

t\\\q\1!~\t\()n Aot IQ thf.) notHic;nttoI\,

'rh~> (:,Uh) waa {ifI lH.lch euhruitted to Del1uty Commissioner

•
'..... lUil!htwl\\, vhl~ N()~ AeR/feln/13U cliltecl 12..04~2013for issuance of
. (\~~l:i\l'(\tl()l.\uh~ 6&7 of tho J\CII the Deputy Commissioner forwarded

tl\~ C{\~I? to Hi~Jlle)rnullmriUeH for declaration of 6&7 and the same was
il1~\l(}d hy S~(n'etnl'Y to OovenUHemt l"{ovol1ueDepartment Civil
Stl(1~~1{nlf\t}'Xl{ viele NotifionUoll No: 25 RD of 2013 and
tUl(\orsel\1ont No: ltev/l..llJI79/2013 clntec131-07.2013 and received in
thbl Of{i\"!(l J!\!9:\l.~dLJ)Jilt\lty___Q_Qm!nj_3Jl!Q_n~n:·Kislltwar vide No.
ADClt/l.JlltHl/13 dntod 2aftOt)~2()13for further necessal·Y action. On
XE2(i~i}:)tof tltl~\the NotUicnUol\<J!L~Jl~~-.l\0:[ the Actwas issued vide No:
:AQRlJ4aL13!l~dHLi!l;.:ll:Q9-2JUll, and H copy was served upon the
intGl'()I,tt)(\ POl"SOllS l1u:0\1911.Hubordiun.te Revenue staff to appear
penlOll.nUy or though un agant to file their objections. interests in the
limd, nmcmnt of compommtionto be assessed as well as objections to the
n\~i'\smtmmnt of Inl\d if any within 15 dttys from the date of Issuance of

• ~l[\idnotico, E:uch Copy of tho Notification was sent to Worthy Divisional
COl1llnitmkmol' . ~mnnlul Joint Director Information Jammu, Deputy
C~1\uni~~iomrrlClshtwm:& General Manager CVPP Pvt Ltd. (Pakal Dool
HEP:t1) ll.mhtwar,
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~ 1971 till date, provision of Agrarian Reforms Act and latest: guidelines issued
by the Revenue Department is worked out is enclosed as under

Accordingly Compensation of land as per Approved rates is workod out asun.cler..

•

~"..........."_.,,.........,.._
S.No Type of Area Rates Total Jabrnna . Gra,n4Yot!!1

LandLSoi~ Involved ~p'provcd Amount @15% lFs,l
per I{anal Involved flW
fRs., {Rs.J

_____ ._........., ..,.h

K M
...._

! Irrigated type 77 !! 1,90,000 1,47,06,000 22,05,900 1,69,11,900

.-~ Un-irrigated 267 §. 1,60,000 4,27,68,000 64,l~ 200 4,91,83,200
Type

~ Banjar 755 17 1,40,000 10,58,19,000 1,58,72,850 12,16,91,850
Qadeem

1 GairMumldn 92 13 1,30,000 1,20,44,500 18,06,675 1,38,51,175
/'

Grand Total of Land Compensation. 17,53,37,500 2,63,00,625 2,01,63,8125

Amount of Structure Compensation Involved 1,65,11,000 24,76,650 1,89,87,650

Amount of Fruit Bearing Trees Involved 20,43,175 3,06,477 23,49,651

Amount of Non Fruit Bearing Trees Involved 14,31,621 2,14,744 16,46,364

Grand Total of Land+Structure+ Trees 19,53,23,296
2,92,98,496 22,46,21,792

Administrative Charge/s 48 of Land Acquisition Act @O.66%. 22,46,217

TotalAwarded Amount 22,68,68,009/-

Therefore in Exercise of the Powers vested in me under Section 11
of the J&K State Land Acquisition Act, I Dr. Khalid Hussain Malik (KAS)
Collector Land Acquisition (Assistant Commissioner Revenue Kishtwar) do
hereby issue an Award of IRs. 22,68,68,009/=) Twenty Two Crore sixty
Eight·Lac Sixty Eight thousand· and Nine only·FOR land measuring One
thusand one Hundred ninety three Kanal and Four MarIas (!.l~?,,~~~!i~!~..~
:04f~l\i~rlas)for Construction of Paltal Dool Hydroelectric Power~ ~';'''''~ ..~,~;-"...o...l~_

Project at I{wartenji, Tehsil and District. I{ishtwar.

Collector,
Agrarian Reforms

IGshtwar

Collector,
Land Acquisition,

I{ishtwar

Necessary Certificates are also recorded as under:
Certified that: -

1) Private Negotiationwas notpossible in this case.
2) The land under Acquisition in this case has neither been

acquired nor paid for by any other Deptt.
3) Fruitbearing are involved in this case.
4) NonFruit Bearing trees are involved in this case.
5) Structures are involved in this case. Any structure damages or

found left out after issuance of this award shall be dealt with in
the supplementary award.
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., i

d · this case are not going6) Some of the landowners involve In
landless. '. b d ited by

7) Funds amounting to Rs.13,98,25,OOO/=have een epos
the indenting department and the requirement has already been
communicated. . .

8) EP/Nazool/Auqafl ISaffrongrowing land is not involved m this
case.

9) Irrigated land is involved in this case
10) The land is required forPublicpurpose. .
11) The amount of compensation payable to th~ mtere~t~d
persons as shown in the apportionment statement will be paid m
accordance with the provisions of Agr.Ref.Act,1976 and the
guidelines given by the RevenueDeptt. Vide No: Rev (LB) 10/80
dt: - 23-02-1980.

No: ACR/I{/2016fA-t~ I e>1-ID
Dated:10-02-2016 "",'

•
Dr.I!halid ssain Malik (KAS)

~ .»: Collecto Land Acquisition
~ssistant Co missioner Revenue

, , ~a:'r
Copyto the:

1. Financial Commissioner Revenue, J & l{ Govt. Jammu for
favour of information.

2. Commissioner Secretary Revenue, J &KGotrt. Jammu for
favour of information.

3. Managing Director, J & l{ State Power Development
Corporation, Jammu/Srinagar for favour of information.

4. Divisional Commissioner Jammu for favour of information.
S. Deputy Commissioner Kishtwar for favour of information.
6. Additional Deputy Commissioner Kishtwar for favour of
information.

7. General Manager CVPPPvt. Limited with the request to
deposit the balance compensation with this Collectorate
within 15days positively.

8. Tehsildar ICishtwarwith the direction to attest the mutation
and submit the copy to this office.

9. DIO I{ishtwar for uploading the award on official website of
, Kishtwar district.
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OFFICE OF THE COLLECTOR LAND ACQUISITIO~
(..Assistant Commissioner Revenue) Kisht\\"s.r

On the r",'::Ulsni·:'il,:,f G.:-oerd Manager Chenab Y:.:tlle:;-P('\H'r Projeccs Llmited. Che:u2.o
Nagar-If Kishrwar vide !\'(I. C\"'PPiPDHEPPfL.-\"'\"D1.:!012/116-96dated 23ii1!~011and No.
C'\"'PP/PDHEP,'G!\:['LandCOUDTIf-5 dared 03/0412(113 ::.".:1 Chief Engineer Kirrhai I 8; II 8:EP's
Klshrwar vide No. CE/I\:inhaUR.t:.Psr.!91J95 dated ::6-10-2015 for acquisition e,f L~i1d TOj
Consrructlon of Pakal Dul Hydroelectric Power Project at Village Kwartenji Tehsil IS.: U!S:1..
Kishrwar, Phase-ll. Tehsildar Kishtwsr \,'35 directed to prepare the Land ...6..cquisition papers.

Tehsildar Kishrwar zot orecsred the recuisite Accuisition ~::.ners throuzh concerned field ~.t;:'_,-,-., • _.... . .' :" • r _.. _. ." -
and submined to this ornce utHy completed 1;1 all respects for further necessary ~C~10n.. I ne ?~rtlc.u!E.:S
ofLz.:ld involved ;:1 this case are as under:

i SNo I Name Of District IName Of IName Of I Khasra .\'0. \ Areai I I
I Tehsil 1 ,\-iUage !, I! i , IK I M:i .
I I I Kishrwar Kishrwar I Kwartanji i :9mi:1 I 04 I 08

I i
,, I I

I .... I Kishrwar : Kishtwar i Kwsrtani i 1 97
,
Oi I08 , ,

; - I
,

i I

0
I ;

ILisht\·,'o.r ! Kishrwar ! }.:wartsnj i , c~ i (iO 1 (11:! I
,

I
l ,

14 i Kishtwar ! Kishrwzr I !~\\·~rta;-Iji i 99 ! 05 I 03I, ,
i :. I 1-:.ishrw:;, 1 Kishrwzr

, Kwartarji , 1(,(1 1 03 ! 1 '

! , i I II)

, .- I Kisiitv,ar
, Kishrw",r I ]~wat::ai1.ii ! 84] ,'67Sf232min 1 07 I 001° , ;
I I ,

I I Kisht\\'sr I Kish;:-,,'ar j K,:"artanj i i 84 j;675/232min I 0::' 1 02! i
, S i Kish'[ws.r I Kishtv.'ar 1 Kwananji

I 841!675!23::min i iO 100, I ! I

~ I KishtiNar IKishtwar ! 1,:\van:aft..i i I 841J675J23:!.min i (!2 I 00
I I ! I ,
I 10 ! Kish"n!r I !,-ishl\~'ar \ KwarlZ.nji I 84 j !675/~32mill I 08 i 001 I I
I jl , !,:ish!v"l~r i K.ishtv~'sr I Kwar-a'-lji I S4ii675/23:!mrn 1 02 1 01)
I ! I ; I

I i:' I ]~~ishtv\'z.r I Kishtwi~ , !~wai'tanji i S41/675:'~32min I 03 i 1"I I I i
.1..,

I 13 I Kisnr,;'ar i l"::'is'hn\,ar i l(\~'artapJi ! 84116 i5!232min 07 I 00
I I
I
i Grand Total 156 ! 09
! i

()

The Shajr2. Khasre. of :~,e Land has been aUi:hentic3.tedlatTes~edby Ma.nager Ci\'iL Pakci Du!
HE?P KishL'war in lOken of its CQrreCi:;1eS5and acceptance. Notification DIS 4 (i) ;:,f the L:::nd
Acquisition Act has been issued -,'ide this oftke No. ACR/LA!1323-28 d,2.ted ::.0/04/2013 :::nda copy of
'[he Nodfication was submitted t') Depu~" Commissioner Kishtivar for favour of information and copy of
the nOtification sem each to the Jornr Director Information JarnmufNl:a.ns.ger Gon. RanbEr Press
Jammu for pubibation in the largest circl!lat~d dailies and Gove Gazette. Copy of notification was sem
to Secre'Lary to GOyt. Rev. Deptt. J&K Jammu. Whereas copy of the saIne was also sem iC> :h.:
Indenting Deprt. for ir.form::,tion anti necessary action. Two copies of the notifI·:)arion '\\'ere se,,1 t(,
Tehsiidar Ki,;hn,'ar f.Jr getting or,e c.::,pyaffix.ed at some ce'Dspic.UQUSplace in the vil1::.geand 2n:: copy
be rewrned to ;:his c,ffice duly sen'ed upon the concerned Land owners.

In response to this noeification the interested persons did not filed any 0bjections VIS S-A (,[-;:he
Land Acquisition Act to the noritic3.i.ion.

The case was as such submiued to Deputy Commissioner Ki.shtwar vide
1"';o.ACR/L_tI.!~014/1l2-113 dated 10i04120i4 ror issuance of declaration V!S 6 & 7 of the ..!..C~, the



·,'
.--....

_---:--[jtpury C'::ITEni551~Tlericr...varded ~hf cS\s-a ~o higher £:.!.!rh~~ride5for 'decleraticn 0f 6 & -;-Rna the same
..:---- -~~·E.Sls£u::;~by Secrerary to GO\'i::t'lln:lt.nt Revenue DEp2.rt::.n~n.t: Ci-rfI Secretariat J&K vL:le ~o .

.....
__..~--:~- ReY/L,_.i~.J!163!:1G16-K\rarrenjf dared oa;/10/1·C16 and received by this :.:~ffic·ethrough office. :-:::!.. the

D~puryC':;111!ni5Sio!1er Kishtwar.
(jT1 receipt cf this. the l~otffic~riun ,(3,'S 9" $; -;:-_~Dr me Act \,';:'5 issued "'ide: X(1~

_.{CR,L_,:i_;K/2(i16/7'i'-84 dated ISfIOf~(l16 and a copy \·~'G.Sserved upon rhe [nte·t't£~e.jpersons th:rou::h
subordinate Revenue staff to appear personally O!" through an agent LU fHe their objections, i;::_!:::.rcs:ed "'in
th~.i~n~.•~1:1C':in!of C'~mr:e.~sG!~=:nIO be sc:e5~e.das .v~·t:l~:::':;.~)t!ie~tlor;.5,to the .~e~~u:tn.1t.!1tof I~nd if sny
wnnrn 1:- as: '5 trow tne cate 07 issuance 01 53.1\1nouce. CS~!1copy or the nonncanon was senr to \Von-ny
Divisioual Commtsstoner Jammu, Joint Director Informarion Jammu, Deputy Commissione-r
Kishrwar &; General Manager CVPP Ltd. (Pakal Dul HE.PP) Kishrwar.

In response 10 this notification the interested persons aid nor file 2.ny (lt~iections.
As Starn p Dury Act the mes notified fe., ..-mageK-"'aiLcrJi \'ide 1\(1. DCK/SQ/3i-68/I6 dated

12-04-1016 f.), the year :.oi 6- i7 for liTi~s.tedlana is Rs.2.20 Lac 3nd Rs.1.65 Lac Per Kan2.j fur Un­
l:-ri_gsted !a;:d 2-nd £-0,11 t!lC perus!i (·f 2\'erage s:dt rate stat.~ment furnished by the TehsUdsr Kishtv;2..i.
::.ppe;ice.:i \:..~i1.h ~ht ilJe. it Tevezls i.hai :ht e\,:;j":..ge 5.;.1:: ,z.:e clf L:md iii ·\"UI2ge !"':·\;·3.~ejjjfis B~s.3"OOLac~
Per 1-:an3.ifor ail kind 0fsoil.

In the meetiilg cif CQllectors Land Acquisition held an :;3/12/2.016 [oiiowing istes we~e
:!u2.nimc1us1y agreed ,;:jtfj Ihe rates piopose-d by the Colle.=tor as juStification acce.pted. The rates are R5.
2.40 Lacs [e,r lrrigale.d a.."dRs. ::'.00 Lacs f0i Un-Irrigated [;:;nd per Kana!.
The differenr t:'pe \if 50iI inYl1!\,ed in thi~ case j;q:-I, \'nd~r."

S1\'o T:'p~OiSc.iI Area lI:n'oh'ed
K~nal !\1«rla(;) lr;~gaLedLanu ! . (I 0

.....-~. 2 Uit ..lrri~£tejLand 56 09
:; ! Torzi 56 09

1neret::>re. )~eep[ngin \'ie,~'the rstes proposed ~~aaccepted i:i ::he rrleeting by rhe cwnimittee are
rec.ommend-td f0: sppr0val are as under:

1. Rs :::'.4Q Ll%cSper K£n2.[ for Irrigated La.nd
2. Rs. 2.00 Lacs per Karral for Urt-Irrig:m,d La.nd

TherefOie Ii1e lsnd oP,'ners are no\v entit1ed to recei·ve "the compens9.!jon ·of the ~and as \~tc:Bas
. - _..). -' IT' -. -(>' •• 'bl ' '1compensation .~'iSTructures . .t ru~~and l·~on~truE! Lree~~ us . ~tlrana{=?~!~ ,'0 as a.a.nuss[ ..e:UfJC!er ru.~s.

"~..ccon.1ingly~the .~pport:Jc,l]mentstate!nen! or'lne c.O!ripeLlsa.!IOn as per approvea rstes ana as per
en:ries ofI.:haSiz, Gir.lswa,j w.e.f 1971 liI! dare. Dr0yision of Agrar;fui Reforms ..o_ctand latest £uidelines
given by .he RC'\,enueDeprt. Vide No. Rey.(LB) 10lS0 dated 13-01-1980. -

..!:.cc.oidinglycOi:1pensation of land as per approvcO rates worked out along v,'it.t-tAssessmem of
Structures. Fmi!:& Non-Fruit Trees is as under:

1. ..L..mount orLand ·:ompensation =
'"") .A..ssessmentof Structures =
.). .t...ssessment of Fruit Trees =
4. Assessmem ofNon-Fn.di: Trees=
:/. Total
6. jabrana ia; 15~'I;
7. Total
8. P..dministradve c.harges I~' 1~i(I=
9. G Taral

Rs. 1i290000.00 "
Rs. i745000.00
Rs.246213.00
Rs.O.OO
Rs.132Si::'13.00
Rs. 1992182.00
Rs..15273395.00
Rs. J 52733.00
Rs. 15426128.(10

Therefofe, in t:.:e.cise (If rhe PO',:"eiS \'eSled i:i me unoer Section-ll of J&K State Land
Acquisition Act, I, Syed Mohd. Khan (K.,~.s)Collector Land Acquisition (Assistant Commissioner



(j

/;/fE~r:,;:~~~::;~~~~!:~~~~~;;~T~~~lt~!!:~~:i:~~~~!;~~~1;!
Collector. ~..C(iHt~lOrL:=t1Q. ..A..ClJ.1ltsitlOtlc

..!.~grl'.l'i""ilR,,[e,rtm ~- f/ --- .
Klshrwar h.isnrwrrr

!'~e-C:~SSS:yC.::i'rifi.:·si:es are ~i50 recorded 3.5 under:
Certified ~1Z\':

1\ Private negotiation '\\'.15 nOT possible in en is case.
.; I The land under Acquisltion in this case has neither 'been acquired nor p:lij for ..by any other

[}e;,TI..
3) Fruit bearing trees are involved In this case.
4'~ Non-Fruit bearing trees are not involved in this case.
S'} Structures are involved in this case .. .!:..ny structure damages or found oui after issuance of this

Award shall be dealt with in the suppiementary award.
o') Some of the Land owners involved in this case are not going landless,
7) Funds have be-endeposited by the indenting department,
S_} EP:1...J£.:0oi!~.:i.l.uqe.t7Sa.fi-ongrowing land is nett involved in this case.
91 Irrigated land is nOTinvolved in this case.

Copyto.-
Financial Commissioner P..evenue, J&K Govt, jammu for favour (.,finforma!lon.
Cornmissioner Secretary RevenUe, J&:E-:. GClVt. Jammu for favour of inforrnsrion.
Managing: Director, J&K State Power Development Corporation. J:mlInu!Srinagar for favour of
information.

4. Divislonal Commissicner Jammu for favour of lnformarion.
_'. Deputy Commissioner Kishtwar for favour of information.
0:>. Additional Deputy Commissioner, Kishtwar for favour (·f information.
7. General Manager CVPP Ltd. with the request to deposit the baiance amoum ·)fcOliipens~tion

,,'i';;hthis Collectorate w[min J 5 days posidve!y. .
S. Tehsildar Kishtwar ""ith .he direction to auest the pending mutacion and submit the copy LO rhis

office.
9. D!O Kishtv;ar f(li u?!oading the award on official ivebsrre ofh.ish,,:.;ar DistL



General Manager Incharge
Pakal Dul HE Project

Details of Arzi (Grattlan) Nallah

A brief description of the Arzi (Grattlan) Nallah is enclosed asAnnexure-A.



land Development Plan along right bank of Arzi (Grattlan) Nallah

land development along the right bank of nallah:
Development of the land located along right bank of the nallah is required for establishment of road
network to the HRT for carriage and installation of the TBMs and for installation of contractor's
infrastructure for project construction works. The works of Power House Packagehave been awarded to
Mis AFCONS-JALJV and that of HRT-TBM Packageworks to Mis L&T. Both the contractors are utilizing
the portion of land located along right bank of the said nallah for development of their respective
infrastructures. The details of land development by both the contractors is provided as under:

A. Development of land along Arzi (Grattlan) Nallah by Mis AFCONS-JAl JV :
1. Purpose of land development - installation of Batching Plant, residential colony, office, store

and other temporary infrastructure.
2.. land area - 16092.069 m2 of land. The land has been acquired and final award stands issued.
3. Development Plan

a. Pre-development elevation level- EL1470 m (along the right bank of nallah)
b. Development achieved upto EL1510 m
c. Final proposed elevation level lS10m (no further development is proposed)

4. Requirement of filling material for land development:
a. Total requirement of filling material - 30,000 cum.
b. Required material used till date - 30,000 cum.
c. Balance requirement of filling material - Nil. The land development upto desired level

for installation ofcontractor's infrastructure has been achieved.
d. Source of filling material - The muck generated from pressure shaft, surge shaft,

approach tunnel to Surge Shaft top has been utilized as filling material for land
development.

5. Protection measures for land development works and Nallah Protection:
Crate wall was provided along the right bank of nallah for protection. However, due to overflow
some filling material landed into the nallah which was observed by the visiting team comprising
of members from JKPCC,SEIAAand District Administration on 09.12.2021. The team instructed
to remove the fallen material from the nallah so as to maintain the natural course of the nallah.
The instructions have been complied with and the fallen material has been removed from the
nallah. The protection walls are being further strengthened and raised.

The layout and drawings of the land development plan are enclosed asAnnexure-B



B. Development of land along Arzi (Grattlan) Nallah by Mis L&T :

1. Purpose of land development - The twin Head Race Tunnels (HRTs) of the project are to be
excavated through the Tunnel Boring Machines (TBMs) for which proper road and platforms are
to be developed along with installation of other allied infrastructure. Filling at different levels is
required for construction of the road upto HRT portal and development of platforms at
appropriate levels is required for assembly, maintenance, repair and operation of the TBMs
alongwith other allied infrastructure of the contractor. Tunneling through TBM is the most
advanced technology which minimizes the adverse impacts usually associated with the
traditional Drilling and Blasting Method (DBM). However, tunneling through TBM is a costly
affair but it reduces the environmental impacts and the excavation time.

6. Land area - 7405 m2 of land (built area after development upto EL1535m). The land has been
acquired and final award stands issued.

2. Development Plan
a. Pre-development elevation level - varying between 1470m and 1510m (refer-l of

Section B-Bof Annexure-C).
b. Development achieved upto elevation - varying between 1510 m and 1520m (refer-2 of

Section B-Bof Annexure-C).
c. Final proposed elevation level - 1535m (refer-3 of Section B-Bof Annexure-C).

3. Requirement of filling material for land development works:
Total requirement of filling material is 1,50,000 Cum (approx.) out of which 78,000 Cum
(approx.) material has been utilized and the balance requirement is 72,000 Cum(approx.) as per
the stage wise development details given below:

Stage-I (ELupto lSlOm): Completed:
a. Total estimated requirement of filling material - 63,000 Cum (approx.).
b. Required material used till date - 63,000 Cum (approx.).
c. Balance requirement of filling material - 0 Cum
d. Source of filling material - The muck generated from TBM Portal has been utilized as

filling material for land development.

Stage-II (from ELlSlOm to ELlS3Sm): In progress:
a. Total estimated requirement of filling material - 87,000 Cum (approx.).
b. Required material used till date -15,000 Cum (approx.).
c. Balance requirement of filling material- 72,000 Cum (approx.).
d. Source of filling material - The muck generated from TBM Portal is being utilized as

filling material for land development.

4. Protection measures for land development works and Nallah Protection:
Crate wall was provided along the right bank of nallah for protection. However, due to overflow
some filling material landed into the- nallah which was observed by the visiting team comprising
of members from JKPCC,SEIAAand District Administration on 09.12.2021. The team instructed
to remove the fallen material from the nallah so as to maintain the natural course of the nallah.
The instructions have been complied with and the fallen material has been removed from the
nallah. The protection walls are being further strengthened and raised.

The layout and drawings of the land development plan are enclosed as Annexure-C



ANNEXURE-A
PAKAL OUL HE PROJECT, lOOOMW, Kishtwar, J&K

BRIEF DESCRIPTION OF GRATALAN NALA:

Gratalan Nala is the right bank tributary of river Chenab. It forms after integration of several small
streams/ drains forming along the gullies in the mountain originating from elevation ±3200M. The

nala is not glacial fed throughout the year. Due to very less discharge at few places the nala goes
under surface at elevation ±2800M as shown in the photographs below and at location-A marked

on the attached drawing. Similarly at higher reaches above elevation ±3200M the nala was almost
dry in the month of June, 2021. However, the discharge at lower level can be due to contribution
from the springs in pockets at different levels.

Photograph of Gratalan Nala at EL±2800M marked as Location A on the dr,wing

Photograph of Gratalan Nala at EL±3200M marked as Location B on the drawing



LAYOUT OF PROJECT COMPONENTS 'NITH MAJOR
DRAINAOE SYSTEM



PAKAL DUL H.E. PROJECT
GENERAL ARRANGEMENT OF POWER HOUSE AREA



LAND DEVELOPMENT AREA NEAR BATCHING PLANT OF VALVE HOUSE AD IT , POWER
HOUSE,PDHEP,CVPPPL

ROAD

SECTION A-A'

Slope pro ection

A"{D.....~ •
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PIa t Area

by providi 9 wire crate as per section "A-A"
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SECTION B-B
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GASlONWALl ('MTH HEXAGON'll SHAPf:D MATTRESS OF
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DETAIL OF GABION WALL
(SCALE 1:50)

SCALE1:!lOQAI: 1:IOOQA3
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SCALE1:5000Al: 1:1DOOQAl

2. OI.IMPlNGOF MIJC1(UP TO EL 1535.00 FROM SURROUNOINO ROAD...r EL 1535.00

LAYOUT PLAN : LAND PARCEL-5 (STAGE-I) & 5A (STAGE-II)
1. CONSTRUCTlON OF GABIONWAlLIN I.ANO NO.5. BOUNDARY OF LENGTHoo405.Om.

IoETRES



Clearance works in progress



Photographs of Protection Works provided along Arzi (Grattlan) Nallah:





Land Development and Protection Works at other place in Power House Area



Photographs of the catchment area of Arzi (Grattlan) Nallah in upper reaches
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Chenab Valley Power Projects (p) Ltd 11.... )&.JR.

A Joint Venture of NHPC (A GoY1of India nterprise) and JKSPDC (A Govt of J&K Enlerprise)

Pakal Oul HydmElectric Project Ph No.0199S-260723
Chenab Nagar -II, Kishtwar, (J&K)-182206 Fax No. o1995-260661

elN NO U4Q105JK2011PTCOO3321
No: CVPP/PDHEP/GM(I/c)/2021/2430 Date: 28.12.2021

Member Secretary
J&KPollution Control Committee
Parivesh Bhawan, Jammu.

Sub: Submission of updated status of compliance regarding order of Hon'ble NGT In OA No.
301/2021.

Ref: This office letter no. CVPP/PDHEP/GM(I/c)/2021/2420 dated 26.12.2021

Sir,

In continuation to this office letter dated 2.6.11.2021, it is hereby submitted that compliance to the

instructions of the Joint Committee comprising of members from JKPCC,Jt<SEIAAand District

Administration during site visit on 09.12.2021 has been achieved as on 27.12.2021.

In this regard, the updated Compliance Status of remedial actions with photographs is enclosed

(ANNEXURE-I) along with the updated Environment Clearance Compliance Status (ANNEXURE-II)as

on 27.12.2021.

It is further assured that in future also the compliance to environmental norms shall be ensured.

Thanking You,
Yours faithfully,

Enel: As above. ( ~' lI'>1i1
Genera Manager (lie)
Pakal Dul HEProject

Copy to:

~al Director, J&K pee, Jammu fOI kind Information piease,
2. District Officer, J&KPCC,Klshtwar for kind information please.
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ANNEXURE -I

Remedial Actions Taken in compliance to the on-spot instructions

issued by the Joint Committee during site visit on 09.12.2021

In pursuance to the order of Hon'ble NGT dated 11.11.2021 in OA No. 301/2021 the Joint

Committee comprising of members from JKPCC,JKSEIAAand District Administration visited the

site on 09.12.2021 and issued on-spot instructions for taking remedial action.

In this regard, it is hereby submitted that the remedial actions have been taken and compliance

to the instructions of Joint Committee has been achieved as on 27.12.2021 as detailed below:

1. Removal of debris from Nallah:

The debris has been removed by the Contractors (viz. M/s AFCONS-JALJV and M/s L&T)

and the natural course of nallah has been restored. The photographic proof is shown

below (Photograph - 1 and 2):

Photograph -1: Arzi (Grattlan) Nallah after removal of debris.
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Photograph -2: Arzi (Grattlan) Ni:lllah after removal of debris.

2. Protection Measures:

As instructed by the Joint Committee, the crate walls have been strengthened and their

height has been raised all along the right bank of nallah and along the road side so as to

check any future possibility of overflow of the filling material (muck) into the nallah.

Further, the land development works upto the elevation lSlOm (along right bank of

nallah) have been completed and there is no possibility of spilling of debris in the nallah

in future. The photographs are shown below (Photograph - 3 to 6):
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Photograph-S: Showing crate wall along the right bank of nallah.

Photograph-6: Showing crate wall along the right bank of nallah.



3. Hume Pipe Culvert across the road:
As per instructions of the Joint Committee, the hume pipes (600 mm dial have been

installed across the road, as an immediate measure, for passage of nallah water so as to

avoid flow of nallah water on road surface. However, a culvert proposed at this site is

under design stage. The photographs are shown below (Photograph - 7 to 8):

Photograph-7: Showing hume pipe (600 mm dial being laid across the road.
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4. Use of Scientific, engineering, biological and bio-engineering measures for slope

stabilization:

As per instructions of the Joint Committee, the engineering measures as required for

stabilization of slopes are being implemented. Further, being a snow bound area, the

biological measures (i.e. plantation on slopes) and bio-engineering measures for slope

stabilization shall be implemented after the winter season.
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ANNEXURE - II

Updated Status of Compliance to conditions stipulated by MOEF&CC, Govt. of India vide

Environmental Clearanceletter dated 29.02.2008ason 27.12.2021.

Soil Conservation Department, GoJKwas requested to
take up the Catchment Area Treatment works.
Accordingly, the CAT plan has been technically
sanctioned by the GoJKfor revised cost of Rs.46.86 Cr.
The Project has also conveyed confirmation to Soil and
Water Conservation Department, GoJK regarding
availability of Rs. 46.86 Cr for implementation of the
CATPlan.

S.No. SpecificConditions ComplianceStatus

i Catchment area treatment Plan as proposed The cost provision for CAT Plan as approved by MoEF
should be completed in Five years was Rs. 21.33 Crs which was revised in CCEAapproval

(Investment Approval by Gol) to Rs.36.38 Crs.

Administrative approval of CAT plan is yet to be
accorded by GOJKto start CAT works. The Project has
requested J&K Soil and Water Conservation
Department to expedite accord of administrative
approval for early implementation of the plan.

ii During the construction of the project, if any The R&R Plan of Pakal Dul HEP has been approved by
person/family whose acquired land is more
than 70% of the total land holding is
identified, such family/person shall be
treated as fully affected families. R&R
package proposed for the displaced families
shall be extended to such families. NRRP-
2007 package will be followed for R&Rof PAFs.

iii A Monitoring Committee for R&R should be
constituted which must include
representatives of project affected persons
from SC/ST category and a woman
beneficiary.

GoJK vide Government Orders no. 12-DMRR&R of
2017 dated 22.02.2017 and ll-DMRR&R of 2019
dated 07.03.2019. The approved R&R Plan is under
implementation.

The formulation, approval and implementation of R&R
plan comes under the purview of State/UT
Government which has adopted a uniform approach in
providing the R&R benefits for the PAFsof different HE
projects in J&K. The recommendations of MOEFCCfor
considering non-displaced PAFswith more than 70% of
total land holdings as displaced PAFs has not been
approved by the State Government for any of the HE
Project so far. Hence this provision has not been
considered by Government of J&K in formulation and
approval of R&R plan for Pakal Dul HE project.

DC Kishtwar has been appointed as Commissioner,
Rehabilitation and Resettlement for Pakal Dul HE
Project vide Govt. Order No. 19-DMRR&R of 2017
dated 16.03.2017. Monitoring committee is to be
constituted by Government under the Chairmanship of
Commissioner R&R. The matter was discussed in the
meeting of Empowered Committee held on
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iv The commitment made during the public Being complied.
r--,r-------~------_.----------------~
S.N. Commitment Status

06.04.2018 under the Chairmanship of Chief Secretary,
GoJKwherein the constitution of R&R committee was
recommended. The formal Government order in this
regard is awaited.

hearing should be fulfilled.
1. The facilities proposed in R&RPlanapprovedbyGoJK.

resettlement and DC Kishtwar appointed as
rehabilitation plan will be CommissionerR&R by GoJK
implemented for the for implementation of R&R
Project affected Plan.ApprovedPlan is under
people/villages. implementation.

2. It was assured to the Complied.
peoplethat the work of the BaileySuspensionBridge(320
bridge construction (acrossfeet length) was
river Chenab in Power commissionedin 2015.
House area for access to
right bank of river) would Subsequently, this was
be taken shortly and this replacedwith 70RSteelTruss
bridge is beneficial for all Bridgein 2021.
the villagersof the area.

3. The provision for Being implemented by
electricity and water CommissionerR&Runder the
supply at resettlement R&RPlanapprovedbyGoJK.
colony is in the plan and
the same shall be
implemented.

4. Proper safety and health Beingimplementedunder the
measures would be approvedEMP.
provided to the workers
during the constructionof
the Project and the same
hasbeensuggestedin the
mitigative
proposed

measures
in the

Environmental
ManagementPlan.

5. There is no provision of Beingcomplied.Preferencein
direct employment in the jobs with contractors is being
corporation. However,givento PAFsand locals.
preference would be given
to PAFs in job
opportunities. Contractors
would be instructed to
employ workers from
PAFs/local in the field of
unskilled and semiskilled.
The provision in the
contract for the same
would bemade.

Small contracts/work Preference in small
orders would be given to contracts/work orders is
PAFs/localpeople. beinggivento PAFs/locals.
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Resettlement package as R&R Plan has been approved

proposed in the R&R Plan by GoJK and is being

would be provided to the implemented by

affected persons. The Plan Commissioner R&R.
would be implemented by

District Administration.

R&R committee with R&R Committee comprising
representative of the PAFs the members from PAFs is yet

would be constituted to to be constituted by GoJK.
monitor the

implementation of the R&R

plan.

Compensation for the Land compensation is being

property of the land to be provided as per government
acquired for the project norms.

shall be given in accordance

with the state rule. The

committee with the

representative of PAFs will

also be constituted to

ascertain the compensation

norms.

6. Medical and education Being implemented by

facilities would be created. Commissioner R&R under the

Regarding health Infrastructure Development

and sanitation, proper component of the approved
arrangement has already R&R Plan.

been proposed in Health and sanitation

Environmental provisions are also being

Management Plan. implemented under EMP.

7. Various facilities provided Being implemented under the

in the R&R plan will be R&R Plan as approved by

implemented for the PAFs. GoJK.

8. Road from Patimahala to The blacktopping of road
Dachhan. from Patimahala upto

Drangdhuran was financed by

CVPPPL. Further road

construction for Dachhan

area have been taken up by

the government under

PMGSY.

All the equipment which are likely to generate
high noise levels are to be fully equipped
(noise reduction measures) to meet the
ambient noise control standards

Being complied.
All machinery and equipment being used in project
consruction works are compliant to the applicable
noise standards prescribed by CPCB.

v
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lakh cum of muck disposal i.e. about 34 lakh S. Name of Generated Utilized DisposedI
cum is proposed to be utilized during No. Contractor (CUM) (CUM) stacked for
construction and the remaining 36.86 lakh cum future reuse

of muck disposal at two designated areas (DS1- (CUM)

powerhouse site- 14.37 lakh cum; DS2- dam 1 MIs AFCON- 732507 211603 520904
site-22.48 lakh cum) should be strictly JAL Joint (58863Cum
implemented. Venture (PH stackedat

Works) Muck Disposal
site and

462041Cum
stacked in

project area for
future reuse).

2 MIs Jaypee 1518012 246770 1271242
Group (Dam (stackedin
Works) muck disposal

site for future
reuse)

3. Mis L&T 226973 226973

vi Consolidation and compilation of the muck Being complied.
should be carried-out in the muck dumping Status of Muck generation, utilisation and disposal
sites and the dumping sites should be above upto November 2021:
high flood level. The proposed plan for 70.85

viii The following conditions imposed by the
Standing Committee of National Board for
Wildlife (NBWL) while recommending the
proposal for de-notification of KHANP area,
shall be strictly complied:
(a) Provisions proposed for the habitat

(HRT-TBM
Works)

Total 2477492 685346 1792146

vii The fisheries management plan as proposed in Being complied.
the letter dated 15.01.2008 should be DPR amounting Rs. 430.0 lakh was submitted by J&K
implemented in totality. The total budget Fisheries Department for implementation of Fisheries
of Rs.339.24 lakhs for the fishery development Development plan of Pakal Dul HEP. The revised cost
and conservation in the Marusundar river was accepted by CVPPPLand an amount of Rs. 196.0
basin should not be diverted for any other lakhs has been deposited with J&K Fisheries
purpose. Department. The Fisheries Department has

utilized/released an amount of Rs. 135.06 Lakhs for
the works under the plan. The work is under
execution.

improvement in the Mitigation Plan should (Mitigation Plan has been prepared/ modified by J&K
be discussed with Wildlife Institute(WII), Wildlife Department in consultation with Wildlife
Dehradun and be modified accordingly. Institute of India, Dehradun.)

Complied
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ix No construction work/activity should be Complied vide SRO no. 212 dated 06.07.2015 of GoJK
initiated till Supreme Court grants de- issued after grant of approval by Honorable Supreme
reservation of National Park area. Court.

x Clear felling of trees should be restricted to 4 m Being complied.
below the FRLand a 50 m greenbelt should be The tree cutting along the FRLis being done only in the

(b)State Wildlife Department may redefine the The core area of the KHANP has been redefined vide
core area of the National Park considering the SROno. 212 dated 06.07.2015 of GoJK.

human population pressure etc.
(c)NHPC would provide a total of Rs.236 Crs Final forest clearance for 195.9619 Ha land (i.e.
including Rs.100 Crs. for the corpus fund for the 188.7619 ha of KHANP land and 7.2 ha of forest land)
protected area for the conservation of the has been obtained vide Govt. Order no. 289-FST 2016
wildlife. dated 29.11.2016 of GoJK for which Project has

deposited Rs414.20 Crs to Forest Dept. which includes
Rs.236 Crs which further includes Rs.100 Crs for the
corpus fund for the protected area for conservation of
wildlife.

The Mitigation Plan in under implementation and out
of the deposited amount, an expenditure of Rs.
3,82,75,884/- has been incurred by Wildlife
Department till 31.03.2021.

created around the reservoir periphery. area required for the project construction works.

The process for creation of greenbelt shall be initiated
at the appropriate time.

General Conditions
i Adequate free fuel arrangement should be

made for the labour force engaged in the
construction work at project cost so that
indiscriminate felling of trees is prevented.

Being complied.
Free fuel arrangements/energy conservation measures
have been made by the respective contractors for
their labour force engaged for Power House Works
and Dam Works in pursuance to the contract
provisions.

Common mess facilities have been established by the
contractors for labourers with free fuel arrangements.
Details of expenditure on free fuel/energy
conservation measures provided by the major works
contractors upto November 2021 are as under:

Works Package I Name of

contractor
Expenditure under free

fuel/energy conservation

provisions till Nov.2021

(Rs. Lakh)

Power House Works Package

(Mis Afcons-JAL Joint

Venture)

38.02

Dam Works Package (Mis
Jaiprakash Associates Ltd.)

44.09

Mis L&T Limited (HRT-TBM
works)

3.36

TOTAL 85.47
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activities shall be implemented as per appro.ved plan
after co.mpletio.n o.f co.nstructio.n activities at
respective sites.

ii Fuel depot's maybe opened at the site to. provide Being complied.
the fuel (kero.sene/wo.o.d/LPG). Medical facilities Free fuel arrangements with common mess facilities

iii All the labourers to. be engaged for Being co.mplied.

construction works should be thoroughly Ro.utine health checkups of labour force are being
examined by health personnel and adequately conducted by the respective contractors from time to.
treated before issuing them work permit. time.

as well as drinking water & recreational facilities
should also.be provided to. the laborers,

for labourers have been made by the contractors (as
detailed above).

Adequate drinking water, sanitatio.n and recreatio.nal
facilities have been provided by the respective
contractors for their labour force.

Details of medical facilities established by major works
contractors for their labourers, are as under:

1. Dam Package (by Mis Jaiprakash Associates
Limited): One dispensary with one bed, one
Oxygen cylinder, accessories of dispensary,
storage for the medicines, stretchers, wheel
chairs, o.ne light vehicle and one Ambulance at
Dam site is in operation and managed by one
Doctor and four Medical Assistants. The patients
including workforce and locals are treated and
expenditure of an amount of Rs. 25.08 lakhs has
been incurred till No.v2021.

2. Power House Package (by Mis Afcons - JAL Joint
Venture): Three First Aid Centres, two. fully
equipped Ambulances at Po.wer House Site of the
Pro.ject are in place and managed by the 01 Doctor
and 08 first aiders. The patients including
workforce and locals are treated and upto No.v
2021 expenditure of an amo.unt of Rs. 105.98
lakhs has been incurred.

3. HRT-TBM Package (by Mis L&T): one First Aid
Centre with one Ambulance is operational at Site.
The patients including workforce and locals are
treated and upto No.v 2021 expenditure of an
amount of Rs.7.184 lakhs has been incurred.

iv Resto.ratio.n of construction area including Shall be complied.

dumping site o.f excavated materials should be Presently, the project is in construction stage and the
ensured by leveling, filling up of borrow pits, respective construction areas and construction sites of
landscaping etc. The area sho.uld be pro.perly the pro.ject are in use. The landscaping and resto.ratio.n
treated with suitable plantatio.n.
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v The total amount of Rs. 9979.29 lakhs kept in Being complied.
the budgetary provisions for implementation of

environmental management plan should be Status of EMP implementation with expenditure till
strictly adhered and not to be diverted for any Nov. 2021 is as under:

r---.-------------,---------~--------__.other purpose. S.N. Component of EMP Expenditure Remarks
till Nov. 2021
(Rs.Lakh)

1. Biodiversity 230.98 Amount deposited
Management Plan by CVPPPL.

2. Catchment Area Nil Administrative
Treatment Plan approval of CAT

plan is yet to be
accorded by GOJK
to start CAT
works.

Shall

196.00 Amount deposited
by CVPPPL

3. Fisheries
Development plan

4. Public Health Delivery
System

5. Solid Waste

138.24

187.59
management Plan

6. Provision for fuel and 85.47
Energy Conservation
Measures

8. Nil be

7. Muck DisposalPlan 304.45

implemented after
completion of
work activities at
respective
locations.

9. Creation of Green
Belt around reservoir.

Nil be
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Shall
implemented after
completion of
work activities at
respective
locations.

10. Disaster
Management Plan

Nil
for

The approved Plan
provides
implementation of
the plan to
coincide with
project
commissioning.
However, Early
Warning System is
being installed in
advance.

11. Resettlement &
Rehabilitation Plan

5409.44 Amount Deposited
with
Commissioner
R&R out of which
an amount of Rs.
5066.26 Lacs has
been disbursed.

79.12

Landscaping and
Restoration of
construction areas

12. Environment
Monitoring Plan



4. Officials from Regional Office MoEF, Chandigarh Shall be complied
who would be monitoring the implementation of
environmental safeguards should be given full
cooperation, facilities and documents/data by
the project proponents during their inspection.

5. The responsibility of implementation of Noted
environmental safeguards rests fully with the
NHPCLtd. and Government of J&K.

Multidisciplinaryvi committee in Complied.

Approval for Constitution of Multidisciplinary
committee (MDC) for Pakal Dul HEPwas accorded by
MoEFCC vide no: J-
12011/51/2007-IA-I(Part) dated 10.07.2018 with
amendments issued vide No. J-12011/51/2007-IA-I(R)
dated 02.05.2019. & F. No.J-12011/51/2007-IA (R)
Dated 11.03.2020.

Being complied.
Six monthly Environment Clearance Compliance
Reports are being timely submitted to the Ministry
and its Regional Office, Chandigarh.

A

There is no change in the scope of the project. Shall be
complied if required.

consultation with the Ministry should be
constituted with Ecologists, Environmental
Scientists, Conservationists and experienced

8. The Ministry reserves the right to add additional Noted.
safeguard measures subsequently, if found
necessary and to take action including revoking of
the clearance under the provisions of the
Environment (Protection) Act 1986, to ensure
effective implementation of the suggested
safeguard measures in a time-bound and
satisfactory Manner.

9. This clearance letter is valid for a period of 10 Complied.
years from the date of issue of this letter for
commencement of construction work.

10. A copy of clearance letter will be marked to Complied.
concerned Panchayat / local NGO, if any, from
whom any suggestion / representation has been

The project involves 386.186 ha of forest land
falling under KHANP. This clearance is subject to
Hon'ble Supreme Court's permission with respect The core area of KHANP has been redefined vide SRO

administrators etc. to oversee the effective
implementation of the suggested safeguard
measures.

Six monthly monitoring reports should be
submitted to the Ministry and its Regional
Office, Chandigarh for review.

Complied.

no. 212 dated 06.07.2015 of GoJ&K in pursuance to the
approval granted by Hon'ble Supreme Court.

vii

Other Conditions mentioned in the ECLetter:

7.

In case of change in the scope of the project,
project would require a fresh appraisal.

(The EC originally granted in 2008 in favour of
NHPCwas later transferred to CVPPin 2012)

6.

to de-reservation of part of KHANP.
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;;

receivedwhile processingthe proposal.

12. The project proponent should advertise within 7
Complied.days at least in two local newspapers widely

circulated in the region around the project, one of The requisite advertisement was published in Dainik
which shall be in the vernacular languageof the Jagran(Hindi) and DailyUzma(Urdu) newspapersdated
locality concerned informing that the project has 07.03.2008.
been accorded environmental clearance and
copies of clearance letters are available with the
State Pollution Control Board / Committee and
may also be seen at website of the Ministry of
Environment and Forests at
http://www.envfor.nic.in.
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